Affidavit w0 be Fuenished by the caniidate ulongwith Nomination Paper

Before the Retvraing Officer
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Election, do hereby solemnly affirm and stste on oath as under:-
[ srike out whichever is not applicable)
(1) 1 am a candidate set up hj;':ﬂi‘hfﬂ-'gﬁfg-w;l---{mmt of the political party ) / am contesting 2. an

Independent candidare,
() Details of PAN and status of filing of Income tax return :

5. No. | Names Permanent The financial year for | Towal income |
Account Mumber which the last shown In Income
{PAN) Income-tax retarn has | Tax Retuen [ in
L 5 . been filed Rupees} ]
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3. Dependent | Parpyy Kiymar
i 5, Dependent 3 . f.ink} Wigwaar }
1—" T

£. Niw il e ! .
(3) The following case(s) is' are pending sgainst me in which cognizance has been takes by the court:-

5L | Offence Description
Na. ' !

i{a) | The details of cases where the court has taken YN RS &, #E/:mm 188 17/ (k]
eognizance, Sections of the Act and description | © ’ :

of the offence for which cognizance taken :

(b) | Neme of the coun, Case No. and Date of order
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1aking cognizance ° : . |

(e} | Details of Appeal (3]7 Application(s) for revision i == g=
(if any) filed against the sbove order(s) - 4

4. Caoses In which I have been coovicted by @ court of luw({other those referred o in Form 6y =

(@) | The details of cases, Sections of the | ' S T
Act and deseription of the offence for |
which convicted : ‘ Mo
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[ (B} | Name of the Court(s). Case No. and ‘
L [ Datefs) of order(s) . e
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13¢ That | give heiem below the details of o e ysseis (muvable and iinmovable ete.) ol mysels,

mw spouse and all dependents:

- A Details of movable assets ;
Mnile:

|. Assets in joint name indicating the extent of joint ownership will also have to be given
2, In case of deposivInvestment, the details including Serial Number, Amount, Date of Deposit, the Schemg,
Name of Bank/ Instiwution and Branch are to be given _
3. Value of Bonds/Share/Debentures as per the current market value in Stock Exchange in reapect ot listed”
comparties and as per hooks in case of non- listed companies should be given.
4 . Dependent’, here means u person, substantially dependent on the income of the candidate,
5. Details including amount is 1o be given separately in respect of each investment)

| S. | Description Sell Spouse Dependent-1 | Dependent-2 | Dependent-3
No. +Lh4+¢
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(i) | Details of Deposits In Bankit) G * PNBMIrg~y" [PHB M) Ty
accounts (FDRs, Term Deposits 3-S50 pem LuSom]em g |3 fom s
u.ndn]!uli\u'typuuf[hpmm 1?-“5.!1-.-4 arave 17918
including saving accouns)(® PN B Pizges - . 2Beprw it
Deposits with Financial ~ Arc 434S ows oul§i A e s R
insttutions, Non Banking. A8 - [£993 = P eaah
Financial Companies and ! 36 2uy 68
Cooperative societies and memg, g-? 21;5:25'5 n€3 -l!s,r!::ra Coea
|, amount in each such deposiyfie Aoy Victhaw Masap.
{iii} | Details of investment in Bonds, (0 E1%G50a2Y
Debentures/shares and unfts in s EEALeT m — —_ = —
companiesMutual Funds and T
others and the amount. B
{iv}) | Details of investrment in NS5, ¢ Pl ;
Postal Savings, Insurance Policies | 1 1ip0ms b < . - s i
and investment in any Financial e s, 5 [adc — - |
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(v) | Personal loans/advance given to p L m‘r} N
any person or entity including Heuadas o, — -
! firm, Company, Trust etc. and 4 — |
| ather receivables from debtors o8 3 [0 k& |
! i &nd the amount. I o .
I gvi) ! Motor Vehicles/Aircrafis/ I SEraveig S o == _
|| Yachis/Ships (details of Make, by <5 -
| Registration Mo, ete, Year of fy Fonoeo:
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(Nete: 1. Properties in joint ownership indicating the cxtent of joint ownership vill also have 1o be indicat:d
2 . Each land or building or aperiment should be mentioned separatelv in this format.)
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5.
No

Description
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Self

Spouse

| Dependent-1

Dependeni-2 quund!nl—j |

M

Loeation(s)
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_-\..fﬁ.h-!!u'm.,,
e par oy
thepo
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Ares [Towal measurement in
acres) -

& demereg
5

“Whether inherited property
{Yes of NO)

™

Date of purchase in case of self
acquired property .

194({-20]9

Cost of Land (in case of
purchase)at the time of
purchase

Bg3 B =i

N‘u‘iﬂmnﬂﬂwwb}'
myufd?wlummt,
construction efc.

e

Approximate Current market
vilue bppr

Ao00000 -
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Survey number(s)

Area (Total measurement in
sq, fi)

Whether inherited property
(Yes or NO)

Date of purchase in case of self
acquired property

Cost of Land (in case of
purchase) at the time of

Any Invesiment on the land by
way of development,
construction Ble.

Approximéte Currerr market.
valuz ,

(i)

Commercigl Buildings
{including apartments) -

-Location(s)
-Survey number(s)

Built up Area (Tetal -
measurement in sq. fi.)

-
-
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(" o5 or NOY
L w of purchase in case of sei7
|_ avred propens

Cusl of property (Tn case of
i rehase) at the time of
prrhase

Ay Invesiment on the
prperty by way of
development, construction ste.

Approximate Current marke;
, value

Residential Bulldings (inciuding
apatments, ) .
-Location(s)

- Survey number(s)

E,,u‘}u'm 'hﬂi

Peomamd telg
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Acrea (Total measurement in
sq ft.)

s

oS atha

Built up Area (Total

measuremeant in sq. fi.) b 5

&5 Katha

Whether inherited propary
| (Yes ar WO

\}u

Dute of purchase in case of gelf
acquired propery

Cost of property (in case of
purchase) at the time of

| purchase

Any Investment on the land by
wiy of development,
| construction ete,

Approximate Current market
value

Fos0000 4

Others (such as interest in
property)

Total of Current Market
Value of (i) to (v) above

13000000 .4

{Note: Please give separate details of name of Ban

public finsncial institutions and government :-
k , institution, entity or individual and amount for each item)

Description

Self

Spouse(s)

Dependent-1

Dependent-2

Dependent-3 |

Loan or dues to Bank/Financial

Weme of Bank or FI
Amount cutstanding
| Mature of loan
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Ln.lﬂ or dw to uy
individuals/ Entity other than
mentioned in (i) above,
Name(s)

Amount cutstanding

MNature of loan




[ Ay other liability r == 1

" Grand total of liabilities e "

(i) | Gaveiament Dues. — | AT S

Duss to departments dealing i

with govemment = |

i secoumodation I
Dlues 10 departments dealing |

with supply of water . - —

" Dues fo departments dealing - _ R
with supply of electricity = = == =

Dues to departments dealing
wiith supply of == — — —_
telephones/mobiles

Dues to departments dealing
with govemment transport - = = S—
(including sircrafts and
lelicopters)

I[ncome Tex Dues

Weailth Tax Dues =
Service Tax Dues - ;
Municipal /Property Tax Dues 1= - = =
Sitles Tax Dues

Any other dues
Grand total of all Govt. dues - =

g
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b, Spouse ....... Huowe wuife
(8) My educational qualification is as under: 3w bev mediate , Qepachires Collage Hedwa

(Give details of highest School / University education with full form of the certificate/ diploma/ degree course)
(Mame of the School /College/ University and the year in which the course was completed.)

(®). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:
1. [ Name of the candidate m.ﬁnmumk Y

2. | Full postal address B't';‘?,?ﬁ . Tolo Po Bajecan P Ve 55
3.| Number and Name of the constituency and |
state Jamta Dal(V) oy Hﬁ}hm&uﬂhwﬂm

3.| Name of the Polltical party which sel up the

candidate (otherwise writs ‘Independent’) . Jants Dal(v) e
4. | (a) Mumber of cases in which mﬁﬂim'md;; .
passed (other than those referred to in Form 26) Y o, 2
| e
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r__'_{ & Toiul number uf J-’l.'lll.ll'rl‘g chivzy where the
woan (£} have taken cognizancr
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| Ineome Tax Return fled %
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[(c) Dependents ' T

= |

e S0

L DR A Liabilities in rupees S
4 Description {Self | Spouse [ Dependent-1] Dependentii Dependent-Ili |
A Movesble i
B et Qo augy (SO0 T | 364506 93000 | S600 - j
: Immovable B0 -pe
i_ Asset - ) o aal ol
L1} | Purchase Price and
Development Cost of oy s e i
Immovabile Propeny =
(Total Value)
(ii) | Approximate Curment
Market Price of = = 5 e =
Asset (Total Value)
7 Liabilities =]
(1) Government = =
dues (Total) = - o
(ii) Loans from Bank, 260000 —ps _ e & s
Finencial Institutions and
others (Tomal)
B. | Highest educational qualification: 3'“ ferMemctiaty %“ bonoy’ cﬁ[fr,_?_, 1 e
(Give details of School / University education with full form of the certificate/ diploma/ degree
I_l_ course) {MName of the School College/ University and the year in which the course was completed )

VERIFICATION

!, the depanent, above named, do hereby verify and declare that the contents of this affidavit are troe and correct lo the
best of my knowledge and belicf, no pan of it is false and nothing material has been concealed there from, | further
declars thal ; )

{u) there is no case of conviction or pending case againsi me other than those mentioned in items 3 and 4 abowve;
thi L my spouse, or my dependents do not have any asset or liability, other than those mentioned in jtems 5 and &
ahove
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Note: | Affidavit should be filed Iatest by 3.0 M on the last date of filing nominations.
2 Affidavit snoubd be sworn before an Lath Commissioner or Mugistrate of the First Class ur befre & Molary

Publiz.
2 Al columns should be filled up and no column ta be left blank. IF there 5 no Information 1o fusnisl in respect ol
- Sz, =

any item, aither “Nil” or “Not agpllcable”, as the case may be, should be mentioned
4 The affidavit should be either typed i writien legibly and neatls, T SR __,_.,-4?\
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